
Directorate General of Foreign Trade
UdYog Bhawan

DES-V Section

'l-he Meeting No.02lAlvl-19 dated Zi'iq.ZOiS for the licensing year 2Ol7-18 to consider

rlrc cases under Duty Exemption Schemes (Chapter-4) was held in Conference Room No.l I of
IXIF'l' under the Chairmanship of Shri K.C. Rout. Addl. DGFT. The following officers were

1】登ゞ「LI________―
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Tc ofnce.Noidal i Shri V.K.Kohli,Director~~す
1‐葛戸而爾面

「

可冨面冨豪而

+. i Strri Rarn Asrey Lal. Sr. General AT&DC
DGFT5.l Shri Vinod Kumar Kashyap,FTDO

Atthc oヒltsctthe Minutes of NC―V Meeting No.O1/AM― 19 dated 12.04.2018 held on 16.04.2018

ヤヽCI・C takCn tlp for ratincation.  As there 、vas no amendlllent to the same, thc abovc relerred

mirlutes wcre adopted br implementation by thc Committee without any amendinent.1｀ he

agcnda R)r lnecting No.No.02/AⅣ l-19 datcd 26.04.2018、vas taken up for discussion in mccting

actヒ l tl‖ v held on 16.04.201 8 and the dccision taken in respect of each casc is entlmerated beloぃ
だ

lヽEE HNC NUMBER      :2/84-ALC3/2018 ⅣIEETING DATE:26.04.2018

(laseヽ o.:26/18/84-Al′ C3/2016 Party Name:PEARLッ Gl′OBAL  Meet No/Date:2/84-     Approved
IN DUSTRIES LIMITED     ALC3/2018

26042018

HQ「 ilc                  RIンA FHc                 Lic.No/Datc1051 0390241

1  :01.84/050/00307/′ Nヽ/117/       :05/24/040/00208/AM15/       11.082014

1)ecision : Conllllittce considcrcd t1le case as per agenda alongwith otller l・ elcval〕 t papel・s an(1

decidcd to ratitt thC nO「ms brthe abovc Advancc Authonsation(Style#.246621-140431)as applied

liDr as pcr CAD/CAM CSM should match inimport and export.

RA cOnccrncd nlay takc ftlihcr neccssary action suttecttO COmpliance ofothcr usual condijons.

一
柿 流萩漁話請

II()「 ilC

101/84/050/00479/Aヽ 4!7/

け

RI´A「 ile

:07/24/040/00230/Aヽ 416/

DIPP

～
leet No/Date:2/84‐

ALC3/2018
26.042018

Lic No/Date:0710108806

05102015

(lasc No。 :3/23/84-A LC3/2016  Party Name:HIMATSINGKA  Meet No/Date:2/84‐
SEIDE l_TD             ALC3/2018

26.04.2018

Lic.No/Date:0710108689  DcFer Datc:HQ Filc               RLA File
っ  :O1/84/050/00448/AM17/       107/24/040/00146/Aヽ416/       10409.2015               24.052018

1)ecision t Comnlittee considered the case as per agenda along、 vith other relevant papers and

1lotcd that this casc had been reた rred to TC,Mumbai for Commcnts.TC Mumbai has lorwardcd a

copy ol｀ thc deticicncy lettcr to DGF′「 secking ccrtain int)rlllatiorl.Comlnittcc dccided to examinc thC

casc. 
′
Thc casc stands dcfbrrcd br rc― listin3 0n 24.052018

(〕ase No.:11/25/84‐ A LC3/2016 Party Namc:SHAHI EXPOR´「 S

PVT LTD.

Appror e d

Status:
Dcferrcd



Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above Advance Authorisation (Style No.AM8007) as applied for as per

CADiSAM on repeat basis with AA No.0710108688 dated 04.09.2015 ratified tn Meeting No.

23lg4dated 12.11.2015. GSM should match in import and export. RA concerned may take further

necessary action subject to compliance of other usual conditions.

(〕asc No.:40/25/84-A LC3/2016 Party Namc:SHAHI
PVT LTD

EXPORTS  Mcet NO/Date:2/84‐ Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decidecl to ratify the norms for the above Advance Authorisation as applied for (Style

No.MM6lX402) on repeat basis with AA No.0710108811 dated 05.10.2015 ratified in MeetingNo'

dared 32184 dated 31.03.2016. GSM should match in import and export'

ltA concerned may take further necessary action subject to compliance of other usual conditions'

HQ Filc

:O1/84/050/00508/ANl17/

HQ F‖ c

:O1/84/050/00510/Aヽ 417/

RLA F‖ c

:07/24/040/00234/ANl16/

RLA File

:07/24/040/00233/ANl16/

ALC3/2018
2604.2018

Lic No/Date:0710108810

05 10.2015

Case No.:42/25/84-ALC3/2016 Palty Name:SHAHI EXPORTS Mcct No/Date:2/84‐
ALC3/2018PVT LTD.
2604.2018

Approved

Lic No/Date:0710108808

05.10.2015

)iiil::II:i:]11:::i:::]:illlill篤

ili‖1∬i甘illがli」
「
il:lil!il

l should match in irnport and export.

SubieCt tO COmpliancc ofother usual conditions

EXPORTS MCet No/Datc:2/84- Approved
Case No.:12/25/84‐ ALC3/2016 Palty Name:SHAHI

PVT.LTD

RLA Filc

:07/24/040/00232/Aヽ 416/

RLA File

:07/24/040/00280/AM16/

ALC3/2018
26.04.2018

Lic No/Date:0710108848

07.102015

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

ro ratify the norms fbr the above Advance Authoiisation as applied for (Style No'MM6lX402) on

repear basis with AA No.0710109086 dated 26.11.2015 ratified in Meeting No' 32184 dated

31.03.2016. GSM should match in imporl and export'

IIA crtncerned rnay take further necessary action subject to cornpliance of other usual conditions

CaseNo.:41/25l84-ALC3/20l6PartyName:SHAHIEXPORTSMeetNo/Date:2/84-
PVT. LTD. ALC3/20I8

26.04.2018

HQ Filc

101/84/050/00480/AM17/

HQ File

:01/84/050/00509/AM17/

Approved

Lic No/Datc:0710109057

1711 2015

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above Advance Authorisation as applied for (Style No.AM8007) on repeat

レ IL/



basis with AA No.0710109016 dated 06.11.2015 ratified in MeetingNo. 3/84 dated 12.05.2016' GSM

should match in import and export.

RA concerned may take further necessary action subject to compliance of other usual conditions'

Case No.:44l 251g4-ALC3t20t6 party Name:SHAHI EXPORTS Meet No/Date:2/84- Approved

PVT. LTD. ALC3/20I8
26.04.2018

HQ「 ilC
iO 1/84/050/00512/ANl17/

RLA Filc Lic No/Date:0710109087

:07/24/040/00292/AM16/       2611.2015

1)ccision:Committce considered the case as per agenda along、 vith other relevant papers and decided

to rati″ the nOrms for the above Advance Authonsation as applied for(Style No.MM61X301)on

rcpcat basis vヽith 、́A No 0710109086 dated 26.ll.2015 ratiflcd in Meeting No. 32/84  datcd

31032016.GSM should match in import and export.

RA conccrncd may takc lilnher neccssary action subicct tO COmpliance ofother usual conditions.

(〕ase No.:6/25/84-ALC3/2016  Party Namc:BHARAT SILKS  IMcet No/Date:2/84‐
     Status:

.ALC3/2018           Deferred
126.042018

HQ Filc                 RLA F‖ e                Lic.No/Date:0710109602  Dcfer Datc:

:O1/84/050/00474/ANl17/       :07/24/040/00417/AM16/       30.032016              24.05.2018

1)ecision:CoΠ linittee considered thc Case as per agenda alongwith Other relcvant papers and decided

tO ask the rlrm to furnish the CAE),sketch,Ineasurement chart ofthe exportitems and defer the case
´
「 hc case stands deferred for re‐

listing on 24.05.2018.

Case No.:43/25/84-Alノ C3/2016 Party Name:SHAHI EXPORTS Meet No/Date:2/84‐
PVT.LTD.              ALC3/2018

26.042018

RLッ A Filc Lic.No/Date:0710109737

:07/24/040/00039/Aトプ117/       29.042016

l0 Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms lor the above Advance Authorisation as applied for on ltp:I 91tit with AA No'

0710109650 dated 13.04.2016 ratified in Meeting No.l2184 dated 13.10.2016 for Style No'

No.ll364t, t02534 and on repeat with AA No. OZlOtO9643 dated 12.04'2016 ratified in Meeting

No.14/g4 dated 13.10.2016 toi style w831275. GSM should match in import and export.

I{A concerned may take further necessary action subject to compliance of other usual conditions

Approved

HQ Filc

:01/84/050/00511/AM17/

Mcet No/Date:2/84‐       Status:

ALC3/2018            Defcrrcd
26042018

IIQ lrile RLA File Lic'No/Date:0510398597 Defer Date:

ll ,oilsr0so/0004I/AMl8/ :05l23l04Ol00o82lAwtzl 24.05.2016 24'05'2018

l)ecision : Committee considered the case as per agenda alongwith other relevant papers and

clecided to allow the flrm personal hearing and to ask the firm to bring the sample with stagewise

\\'asrage lbr the exporl itenrs.'l'he case stands def-erred for re-listing on 24.05'2018

l2 case No.:5/25l84-ALC3/2016 Party Name:BHARAT SILKS Meet No/Date:2184- Status:

Casc No.:14/4/84-A LC3/2017  Party Name:FASHION
ACCESSORIES

‐ |レ



Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD, sketch, *.arrr.r.nt chart of the export items and defer the case'

-l'he 
case stands deferred for re-listing on 24.05'2018

HQ Filc

:O1/84/050/00473/AM17/

case No.:4/25/84-ALC3/2016

HQ Filc

:01/84/050/00472/ANl17/

RLA Filc

:07/24/040/00051/AM17/

ALC3/2018
26042018

f)eferrcd

RLA File

:07/24/040/00060/AM17/

Lic.No/Date:0710109881   Dcfer Datc:

27.052016

Party Name:BHARAT SILKS   Mcet No/Date:2/84‐
ALC3/2018
26042018

Lic.No/Date1071010991 1  Dcfer Datc:

06.062016               2405.2018

2405.2018

Status:
Deferred

: papers

as under

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ask the firm to furnish the CAD, sketch, measurement chart of the export items and defer the case'

-lhe 
case stands deferred for re-listing on 24.05.2018

Approved(lase No.:33/24184-ALC3l20l7 Party Narne:SRF LlMll'ED

HQ「 ilC RLA File

:04/24/040/00062/AM17/:01/84/050/00330/Aヽ 418/

Decision :Comlnittcc

Mcct No/Date:2/84-

ALC3/2018
26.042018

Lic.No/Date:0410162113

18.07.2016

ｅｒ

ｃ
‐

Ｄ

‘

Ｅ

agenda alongwith other relevant
SION A2328 and A2821

considered the

rs for the above
case as

AA takil

and

dcc

RA may takc sultablc consequcntlal actlon subiect t0 0thCr uSual condijon.

HQ File

15 :01/84/050/00337/AM17/

Case No.:26/19/84-A LC3/2016 Party Name:POLYGENTA
TECHNOLOGIES LTD

Mcet No/Date:2/84‐

ALC3/2018
26.04.2018

Lic No/Date:0310806649  Defer Datc:

Status:
Deferred

27.07.2016 24.05.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that trrrn has imported the pet Bottles Scrap which is banned item and Committee decided to check

r.rp the date of Notification relating to restriction on import of Scrap Bottles and accordingly take a

decision in this case. The cases stands deferred to re-enlisting on 24.05.201 8'

Clase No.:17l25/84-ALC3/2016 Party Name:BHARAT SILKS Mcct No/Datci2/84‐

ALC3/2018
2604.2018

Approvcd

RLA File

:03/95/040/00295/ANl17/

ideri to ratifv the norms tor t A 1 cluc as

Export product Export
Ouantitv

Import Item Quantiり
(in Kg)

|            __

200000.00Kg High Tenacity Filament Nylon Yarn
N-66

210000.00

Olboplast Weft NYlon Cotton Weft 610.00

Resorcinol 14.00

VP Latex 130.00

レ 〆4



HQ Filc

101/84/050/00485/AM17/

I-lQ File
I 7 :01184/050 lOO254l AMl7l

HQ Filc

:O1/84/050/00336/AM17/

HQ「 ile
19 :O1/84/050/00320/AM17/

Case No.:1/21/84‐ALC3/2016

HQ Filc

20 :O1/84/050/00406/AⅣ l17/

RLA File

:07/24/040/00149/Aヽ 417/

RLA F‖ c

:35/24/040/00026/AM17/

RLA F‖ e

:02/24/040/00097/AM17/

RLA Filc

:05/23/040/00262/AM17/

RLA「 ile
:08/24/040/00265/AM17/

Lic No/Date:0710110180

29072016

Status:
Deferred

Lic No/Date135 10045002  Dcfer Datc:

09.08.2016              24.052018

TT:柵.it∫常it慶Ⅷ:∬1:rlill
for re―listing on 24.05,2018.

Decision : committee considered the case as per agenda alongwith other relevant papers and decided

ro ratify the norms fbr the above Advance Authorisation as applied for (Style No'D3774' T4018 &-

. GSM should match in imporl and expoft'

I{A .;;;;;;;;;;; "k. 
further necessary action subject to compliance of other usual conditions'

(lasc No.:23/13/84¨ Al」C3/2016 Party Name:LOYAL TEXTILE  Meet No/Date:2/84‐
ALC3/2018MILLS LTD
26.04.2018

Decision : Committee considered the case as per

noted that this case had been refbrred to TC, Mumbai

cornments fiorn TC. Murnbai. The case stands deferred

Casc No.:25/19/84‐ ALC3/2016 Party NameiSITTARAヽ VORKZ McetNo/Date:2/84‐
Approved

ALC3/2018
26.04.2018

Lic.No/Date:0210206960

05.09.2016

l8 Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and 'fC

MLrrnbai has informed that certain information sought from the firm, however, reply of the tlrrn

rcceivcd by DGFT HQrs. Cornmittee noted that firm has informed that they did not imported item no'

l&2. Accordinglv. NC decided to ratify the norms for the above Advance Authorisation allowing the

itern No. 3 only on net to net basis.

IiA concerned may take lurther necessary action subject to compliance of other usual conditions'

Case No.:9/19/84-ALC3/2016  Party Name:FASH10N
ACCESSORIES

Meet No/Date:2/84‐

ALC3/2018
26.04.2018

Lic No/Date:0510399651  Dcfer Date:
08.09.2016              2405.2018

Status:
Deferred

Lic No/Date:0810i38809  Defcr Datcl

05.10.2016               24.05.2018

along、vith other relevant papers and

flrm to bring the process floヽ v chart,

case stands deferrcd for re― listing on

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and

decided to allow the f'irrn personal hearing firm and to ask the firm to bring the sample with stagewise

wastage lbr the expoft items. The case stands deferred for re-listing on 24'05'2018'

Party Name:ARVIND LIヽ 41TED Meet No/Date:2/84‐
ALC3/2018
26042018

Decision : Committee considered the case as per agenda

clecided to allow the firm personal hearing firm and to ask the

stagervise wastage and sample rvith for the export item. The

24.05.201 8.

リ し



Casc No.:24/26/84-ALC3/2017 Party Name:BEEKU EXPORTS ‐Meet No/Date:2/84‐      ‐Approved
ALC3/2018
2604.2018

HQ IlilC                  RLA Filc                 Lic.No/Date:0410162408
:01/84/050/00408/AM18/       :04/24/040/00129/AM17/       21 102016
劉
Dcc面on:Conm磁 ce conJdcК a ttcあ se基 |`l agenda Jongw性h aher devant pape∬ and deddcd

lo rati″ thc nOrms br thc above Advance Authonsation on repeat basis with AA No.0410162059

dated 23.06.2016 approved in Mecting No.18/84 dated 08.12.2016.GSM should inatch in irnport and

cxpOn.

RA concerncd may takeね 腱her nccessary action subieCt tO compliancc ofother usual conditions

(lasc No.:12/23/84-ALC3/2016 Party Name:CONNOISSEUR  Mect No/Date:2/84‐      Approved
FASH10NS             ALC3/20!8

2604.2018

HQ「 ne                  RLA F‖ c                 Lic.No/Date:0410162643
っっ 101/84/050/00457/AM17/       :04/24/040/00174/AN417/       127.122016

1)ccision :Co11linittee considered the case as per agenda alongwith other relevant papers and decided

to ra●けthc nOrms forthe above Advance Autho‖ sation as applied for(Style No.W21170146001-
0、 W21170146003-0,W21170126001-0,W21170126003‐ 0).GSM should match in impon and cxport

RA conccrned nlay takeね 威her neccssary action subiecttO COmpliance ofothcr usual condidons

(じasc No.:19/25/84‐ A LC3/2016 Palty Name:KUSUヽ 4GAR    Meet No/Date:2/84‐     Status:
CORPORATES PVT LTD.   ALC3/2018          Deferred

2604.2018

2311轟掲5000487AM17  跳λttliυ0087″AM17  腋ぎ嘱彎
α0310810241 
卵窟.卵|:

I)ccision:Collllllittcc conSidercd the case as per agenda alongwith other rclcvant papers and decided

to ask thc nrm to furnish the stagewisc wastage withjustincation and dcferthc case Thc case stands

dclbrl・ cd liDr rc― listing on 24.05.2018

Casc No.:31/25/84-ALC3/2016 Party Name:ARVIND LIヽ41TED McetNo/Date:2/84‐      Approved
.ALC3/2018

2604.2018

HQ Filc                RLA F‖ c               Lic.No/Date:0810139584
:O1/84/050/00499/AM17/       :08/24/040/00437/AM17/       24.012017
24
1)ecision i Col■lnlittec considered the case as per agenda along、 vith other relevant papers and decided

to ratitt thC nOrms forthe above advance autho面 zation Jlowing thc wastage of 5%on impo■ item l

and as applicd for IInport itelll No. 2&3 ho、 vever, this should bc restrictcd to 260/O of F()B valuc

、vithin overaH CIF value or actual、 vhichever is lesser.

RA concerncd may takc ttlther nccessary ac」 ons subiect COmpliance ofother usual condijons.

(lase No.:20/25/84-ALC3/2016 Party Name:LOYAL TEXTILE  Mect No/Date:2/84-     Status:

HQ Filc

ALC3/2018           Deた rrcd
2604.2018

Lic No/Date:3510045101  Defer Datc:

MILLS LTD

RLA Filc

♭ 1財



ヘ

01/84/050/00488//ヽ
～
117/ :35/24/040/00048/A～ l17/ 31 01 2017 2405.2018

Decision : Corlmittee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await

conlrcnts liorn TC. Mumbai. 'l-he case stands deferred for re-listing on 24.05.2018.

Status:
Deferred

Lic No/Date:3510045100  Defcr Datci

31.Ol.2017              24.05.2018
HQ Filc

101/84/050/00492/Aヽ 417/

HQ「 ilC
27 :01/84/050/00470/AN/117/

l-lQ File
28 :01/84/050/005 I 7/AMl7/

RLA F‖ e

:35/24/040/00038/AM17/

RLA F‖ e

:05/23/040/00518/AN117/

RLA File

106/24/040/00041/AM17/

RI´ AF‖ c

:06/24/040/00039/Alヽ 417/

casc No.:24/25/84-ALC3/2016 Party Namc:LOYAL TEXTILE IMeet No/Date:2/84‐
4ヽ1LLS LTD              ALC3/2018

26.04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that tlris case had been referred to TC, Mumbai for Comments. Committee decided to await

conllcnrs liom TC. Murnbai. The case stands deferred for re-listing on 24'05.2018.

Casc No.:2/25/84-ALC3/2016  Party Name:FASHION
ACCESSORIES

Mect No/Datc:2/84‐

ALC3/2018
26.04.2018

Lic.No/Date:0510401491  Defer Datci

03022017              24052018

Lic.No/Date:0610038555

0302.2017

Lic No/Datc:06!0038556

06.022017

Status:
Deferred

Status:
Deferred

Defer Date:
24.05.2018

papers and

re-listing on

Status:
Deferred

Defer Date:
24.05.201 8

papers and

re-listing on

I)ecision : Conllnittec considered the case as per agenda along、 vith other rclevant papers and

decidcd to ask thc irill to furnish explanation of stagc、 vise wastage br each export items.The case

stands dcfbrrcd ibr re― listing on 24.05.2018.

Casc No.:49/25/84-ALC3/2016 Party Name:SUPERHOUSE    Meet No/Date:2/84‐
LIMITED               ALC3/2018

26.042018

Decision : Comnlittee considered the case as per agenda alongヽ vith other rclevant

dccided to fbr、vard thc application to DIPP for comlnents.The case stands dcferrcd for

2405.2018

Casc No.:36/25/84-ALC3/2016 Party Namc:SUPERHOUSE   Meet No/Datc:2/84‐
LIMITED                ALC3/2018

26.042018

HQ Filc

:O1/84/050/00504/Aヽ 417/

Decision : Committee considered the case as per agenda alongwith other relevant

decided to forward the application to DIPP for comments. The case stands deferred for

24.05.2018.

case No.:13/25/84-ALC3/2016 Party Name:KARTHI Meet No/Date:2/84-

HOMEPRODUCl'S PRIVATE ALC3/20I8
LIMITED 26,04.2018

IIQ Irilc RLA File Lic.No/Date:1010059719

‐

Approved



ヘ

:01/84/050/00481/AN/117/       :10/24/040/00110/ANl17/       15.022017

1)ccision:Conllnittcc considercd the case as per agenda along、 vith other relevant papers and decidcd

to ratiャ the nOrms forthe abovc Advancc Autho‖ sation a1lowing wastage of 2%.

RA concerned may take ilrther neccssary action subiect tO COinpliance ofother usual conditions.

(lasc No.:23/25/84-A LC3/2016 Party Nanle:1ン OYAL
MILLS LTD

TEXTILE  Meet No/Date:2/84‐

HQ File
3l :01/84/05 Ol}04gl lAM|T l

32器品児500049αAMi7

RLA File

:35/24/040/00054/AM17/

RLA Flle
:35/24/040/00053/AM17/

ALC3/2018
26042018

Lic.No/Date:3510045113

16022017

Status:

Deferred

Dctr Datei

24.052018

l)ecision : Committee considered the case as per agenda alongwith other relevant papers and

notcd that this case had been referred to TC, Mumbai for Comments. Committee decided to await

copllents fiom TC. Murnbai. The case stands deferred for re-listing on 24.05'201 8'

Casc No.:28/25/84‐ ALC3/2016 Party Name:LOYAL TEXTILE  Meet No/Date:2/84-
MILLS LTD              ALC3/2018

26.042018

Decision : Clommittee considered the case as per

noted that this case had been ref-erred to TC, Mumbai

corrrnents tiom TC, Mumbai. The case stands deferred

Status:
Deferred

Lic No/Date:3510045114  Defer Datei
16.022017 24052018

agenda alongwith other relevant papers and

for Comments. Committee decided to await

for re-listing on 24.05.2018.

(rasc N。 .:7/4/84¨ALC3/2017 Party Name:AUGUSTAN
KNITヽVEAR PVT LTD

RLA F‖ c

:32/24/040/00042/Aヽ 417/       20.032017

considercd thc casc as per agenda along、 vith

furnish the CAE)and Sketch ofexportitem.The

HQl'HC
:O1/84/050/00034/Aヽ 418/

Dccls10n:COmmittec
dccided to ask the flrm to

liStin3 011 24.05.2018.

Mcet No/Datci2/84‐

ALC3/2018
2604.2018

Lic.No/Date:3210078129

Status:

Deferred

Detr Datel

24052018

other relevant papers and

case stands def-erred for re-

Case No.:19/4/84-ALC3/2017  Party Name:JIVA DESIGNS(P)Meet No/Date12/84‐
LTD,                  ALC3/2018

26.04.2018

IIe Fite RLA File Lic.No/Date:0510402418 Defer Date:

3a ,o iit+loso/00046/AM I 8/ :051231040100030/AM I 8/ 02'05.20 | 7 24'05'201 8

Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

representative firm and allowing another hearing to bring the sample export item 2 &3 alongwith

CAD . Tlre case stands deferred for re-listing on 24'05'2018'

Status:
Deferred

(lasc No.:3/6/84‐ ALC3/2017

35

HQ Filc

Palty Name:AVATAAR HOME
FASH10N PRIVATE LIMITED

RIン A Filc

Mcet No/Date:2/84‐

ALC3/2018
26042018

Lic No/Date:3210078175

レ

Approved



01/84/050/00051/AM18/ :32/24/040/00006/AN418/ 12.052017

l)ecision : Comnrittee considered the case as per agenda alongwith other relevant papers and decided

ro ratify the norms for the above Advance Authorisation as per TC Mumbai written comments vide

Ir.No.47(86)/RMG-2017NC/Avtaar/96'97 dated 17 .04.2018 as under :

S.No。 Export Item Import ltem Quantity
recommended

Polyester rnade-ups pillow
case

100PCT Polyesterヽ Voven Fabric 600

D x 600 D Plus 78T PA Coating 59to

61 1nch GSM 225

1.07 Sq Mtr per
plece

[{A concerned may take furlher necessary action subject to compliance of other usual conditions

(lase No.:13/8/84‐A LC3/2017  Party Name:PN R
PVT LTD,

APPARELS  Mcct No/Datc:2/84- Rejected

i6 l)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

rhar flrrr-r rvas asked to submit CAD lor the export product vide letters dated 25.01.2018 followed

ivitlr reminder dated 21.02.2018. Since, no reply was received from the firm despite reminder, the

corrrnittee decided to reject the case with direction to company to pay customs duty & applicable

irrterest for EODC.
ItA rnay take furtlrer necessary action subject to compliance of other usual conditions.

HQ「 ile
:O1/84/050/00080/Aヽ 418/

RLA F‖ e

:05/24/040/00064/AM18/

RLA File

:06/24/040/00007/AM18/

RLA Filc

:05/24/040/00112/Aヽ 418/

ALC3/2018
26.04.2018

Lic.No/Date:0510402560

1505.2017

Meet No/Date:2/84-

ALC3/2018
26.042018

(lase No.:2/6/84-ALC3/2017   Party Nanlc:BHARAT
EXPORTS

Status:
Deferred

HQ File
37 :01/84/050/00050/AM18/

Casc No.:17/8/84-ALC3/2017  Palty Name:P00JA
INTERNAT10NAL

Lic No/Date:0610038621  Defer Date:
16052017               24052018

Mect No/Datc:2/84‐     Reiected
ALC3/2018
26.04.2018

Lic No/Date:0510402997
.Ol.062017

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

that wastage calculation in this case were forwarded to DIPP for comments. Committee decided to

au,ait corrrnents of the DIPP and defer the case. The case stands deferred l'or re-listing on 24.05.2018.

IIQ Filc

101/84/050/00084/ANl18/

l8 Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that flrm was allowed personal hearing and asked to furnish CAD, wastage calculations etc) for the

cxport product vide letter dated 05.02.2018 followed with reminders dated 13.02.2018,21.02.2018

20t.04.2018. Since, no reply was received from the firm despite reminder, the committee decided to

reiect the case with direction to company to pay custorns duty & applicable interest for EODC.

llA may take lufther necessary action subject to compliance of other usual conditions.

井



Casc No.:33/8/84-Alコ C3/2017  Party Name:SUPERHOUSE   Mcet No/Date:2/84‐
LIMITED                ALC3/2018

26.04.2018

HQ Filc                RLA F‖ c               Lic.No/Datc:0610038640
101/84/050/00100/AM18/       :06/24/040/00010/AM18/       0806.2017

Rej ected

l9 Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

rhat ttrrn rvas allowed personal hearing and asked to furnish CAD of the export product vide letters

clarcd 09.11.2017.05.12.2017.21.02.2018 and 120.3.2018. Since, no reply was received from the

lirrn clespite repeated reqLlests, the comrnittee decided to reject the case with direction to company to

pay clrstoms duty & applicable interest for EODC.
IIA may take further necessary action subject to compliance of other usual conditions.

(lasc No.:15/10/84‐ AlフC3/2017  Palty Namc:JPM EXPORTS    Meet No/Date:2/84‐
PRIVATE LIMITED        ALC3/2018

26042018

HQ Filc               RLA Filc              Lic.No/Date:0210207693  Defcr Date:
:O1/84/050/00118/AN/418/       :02/24/040/00057/AⅣ l18/        16.06.2017              2405.2018

l)ecision : Committee considered the case as per agenda alongwith other relevant papers

ciccided to allow the finn personal hearing firm and to ask the firm to bring CAD, sample

nrcasuren-rent chart of-the export items. The case stands deferred for re-listing on 24.05.2018.

Casc No.:22/8/84‐ Alり C3/2017  Party Name:SHAHI EXPORTS  Mect No/Date:2/84‐
PVT.1ンTD              ALC3/2018

260420!8

HQI]Hc                RLA F‖ e               Lic.No/Date:0510403285  Defer Date:
41 101/84/050/00089/AN74 1 8/       :05/24/095/00022/AM18/       3006.2017              24.05.2018

1)ccision : Comlnittec considcrcd the casc as per agenda along、 vith othcr relevant papers and

dccidcd to ask the nrm to bring CAE),sketch and measurement chart of the cxport items.Thc case

stands defcrrcd for rc― listing on 24.05.2018.

Casc No.:24/8/84‐ ALC3/2017  Party Name:ORIENT CRAFT  Meet No/Datc:2/84‐
LIN41TED               ALC3/2018

26.04.2018

HQI'ilC                 RLA File                :Lic.No/Date:0510403343

42 :O1/84/050/00091/Aヽ418/       :05/24/095/00028/AM18/       106.07.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

rlrat norms for the above advance authorization already ratified in NC meeting No' 26184lAMl 8 dated

18.03.2018 and same rnay be applied in this case. Accordingly, NC decided to close this case.

I{A concerned rnay take f-urther necessary action subject to compliance of other usual conditrons'

Meet No/Date:2/84‐

ALC3/2018
26.042018

Status:
Deferred

Status:
Deferred

Status:
Deferred

ｄ

ｄ

ｎ

　

ｎ

ａ

　

ａ

(〕asc No.:5/12/84-ALC3/2017  Party NameiC L.
INTERNAT10NAL

HQ Filc

101/84/050/00144/AM18/

RLA F‖ e

:05/23/040/00149/ANI18/

Lッ ic No/Date10510403361  Defcr Datel

07072017              24052018

l)ecision : Commilee considered the case as per agenda alongwith other relevant papers and noted

レ
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that irlη  llas rcqucstCd fLlrniSh inforlnation as per DIPP deflciency letter No.7/320/2017-´ 「
SヽV datcd

22 09 2017 and DGFT rcnlindcr datcd 13.03.2018.Conllnittee decided to send flnal rclllindcr to flrm

alld dcfcr thc casc. 「́ hc casc stands dcferrcd for rc‐
listing on 24 05.2018

HQ Filc

44 :01/84/050/00318/AM18/

HQ Filc

45 :01/84/050/00321/AN/418/

HQ「 ile
46 :01/84/050/00403/AN/418/

CLOTHING PRIVATE
LIヽ41TED

RLA File

:07/24/040/00163/AⅣ l18/

RLA Filc

i34/24/040/00264/Aヽ 418/

RLA Filc
:02/24/040/00155/Aヽ 418/

Party Nanlc:RESPONSIV E
INDUSTRIES LTD

ALC3/2018
26042018

Stat u s:

Deferred

Lic No/Date:0710‖ 2HI  Dcfcr Date:

0709.2017              24.052018

Meet No/Date:2/84‐

ALC3/2018
26.04.2018

Lic.No/Date:3310030413  Dcfer Date:
.04.122017              2405.2018

Status:
Deferred

Lic.No/Date13410043756  Defer Datcl

28 12.2017               2405.2018

(lasc No.:21/24/84-A LC3/2017  Party Namc:PRET INTERPRET ～
leet No/Datc:2/84‐

|ギ聾ili聯薫梃響器船Wittii聾製謬華:∬熱鸞驀li種
listing on 24.05.2018.

(lasc No.:24/24/84-Al,C3/2017  Pany Nanle:SHRI SHIV
SHAKTI PRINTS AND
FABRICS

RLA F‖ e

:33/24/040/00009/AM18/

Statu s:

Deferred

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

that llnr rvas allowed personal hearing, no response received from the firm. Cornmittee decided to

allorv persorral rvith details of wastage alognwith sample export items. The case stands deferred for re-

listing on 24.05.2018.

(〕asc No.:19/26/84-ALC3/2017  Party Name:SU RE SAFETY    Meet No/Date:2/84-
lNDIA PVT LTD          ALC3/2018

26.042018

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application fbr the above AA has been referred to DIPP fbr comments. Committee decided to

arvait their comments and defer the case. The case stands deferred for re-listing on 24.05.2018.

case No.:4/2 4/84-ALC3l20l1 Party Name:MANJUSREE DAS Meet No/Date:2184-
ALC3/201 8

26.04.2018

Status:
Deferred

Lic.No/Date10210208098  Defer Datc:

0401.2018               2405.2018
HQ Filc

:01/84/050/00301//ヽ NI1 8/

(lase No.:1/24/84‐ A LC3/2017

l)ccision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been refened to DIPP for comments. Committee decided to

arvait their comments and defer the case. The case stands deferred for re-listing on 24.05.201 8'

N/1eet No/Date:2/84‐

ALC3/2018
26042018

Status:
Deferred

レ 11 〆



HQ Filc

:O1/84/050/00298/AM18/

Casc No.:7/24/84‐ ALC3/2017

HQ Filc

:01/84/050/00304/Aヽ 418/

HQ Filc

101/84/050/00328/AN418/

HQ File
-sI :01/84i050/00309i AM l8/

RLA Filc
:03/95/040/00836/AM18/

RLA File

:05/23/040/00395/AN/118/

RLA Filc

:05/24/040/00515/AM18/

RLA Filc

:04/24/040/00210/AM18/

RLA Filc

:03/94/040/00770/ANl18/

Lic No/Date:0310818308  Dcfer Date:

08.01 2018               24052018

Status:
Deferred

Lic No/Date:0510405318  Dcfer Date:
11.012018               2405.2018

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted

rhat application fbr the above AA has been refened to DIPP for comments. Committee decided to

arvait tSeir comments and defer the case. The case stands deferred for re-listing on 24.05'2018.

Palty Nalllc:GLOBAL MODE  Meet No/Date:2/84‐
AND ACCESSORIES PVT    ALC3/2018
LTD                   26 04.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

tlrat tlrrn was allowed personal hearing, no response received from the firm. Committee decided to

allow personal with details of wastage alognwith sample expoft items. The case stands deferred for re-

listing on 24.05.2018.

Case No.:31/24/84-ALC3/2017 Party Name:PINNACLE
CLOTHING CO

Meet No/Date:2/84‐

ALC3/2018
2604.2018

Lic No/Date:0510405359

15012018

Approved

Status:
Deferred

5t) 
l)..i.ion : Cclmmittee considered the case as per agenda alongwith other relevant papers and heard

representative of the firrn appeared alongwith sample and related documents. Committed decided to

rarit-v the norrns for the above advance authorisation as applied for as per CAD for. GSM should

nratch in irnporl and export.
[{A concerned may take furlher necessary action subject to compliance of other usual conditions

(lasc No.:12/24/84-ALC3/2017  Party Name:K H EXPORTS   ,Mcet No/Date:2/84‐
INDIA PRIVATE LIMITED,   ALC3/2018

26.04.2018

Status:
Deferred

Lic No/Date:0410163903  Deたr Datel

1601.2018               2405.2018

l)ecision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application lor the above AA has been referred to DIPP for comments. Committee decided to

arvait their comments and defer the case. The case stands deferred for re-listing on 24.05.2018.

"19島掲5)∞捌AM 8

(lasc No.:9/26/84‐ ALC3/2017  Party Nalme:ABHISHRI
PACKAGING PRIVATE
lンIMITED

N4cct No/Datei2/84-

ALC3/2018
26042018

Lic No/Date:0310818630  Dcfer Date:
1901.2018               24052018

Dccision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been referred to DIPP for comments. Cornrnittee decided to

aw,ait their comments and defer the case. The case stands deferred for re-listing on 24.05.20 18.

レ 12
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HQ Filc
53 :O1/84/050/00336/AM18/

IlQ File
-s4 :01/84/050/00343/AM I 8/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted

that application for the above AA has been referred to DIPP for comments. Committee decided to

await their comments and defer the case. 'fhe case stands deferred for re-listing on 24.05.2018.

(〕 asc No.:39/24/84¨ Al′C3/2017 Party Namc:GOKUIン
POLY M ERS PVT LTD

Ⅳlcet No/Datc:2/84‐

ALC3/2018
26042018

Lic.No/Date:0510405435  Defcr Datc:

24.012018               24052018

Mect No/Date:2/84-

ALC3/2018
2604.2018

Lic No/Datc:3210078380   Dcfer Datc:
2901.2018                24052018

Meet No/Date:2/84‐

ALC3/2018
26.04.20i8

Lic.No/Date:0510405460

30.01.2018

Status:
Deferred

RLA Filc

:05/23/040/00417/AN418/

RLA F‖ c

105/24/040/00530/AN418/

Status:
Deferred

Status:
Deferred

(」asc No.:46/24/84-Al,C3/2017 Party NameiV K.A
POlン YM ERS PRIVATE
LIヽ41TED

RLA Filc

:32/24/040/00045/ANl18/

Decision : Contmittee considered the case as per agenda alongwith other relevant papers and noted

rhar application fbr the above AA has been referred to DIPP for comments. Committee decided to

await their colnments and def'er the case. l'he case stands deferred for re-listing on 24.05.2018.

Case No.:40/24/84-Alフ C3/2017 Party Name:PINNACLE
CLOTHING CO

Approved

IIQ「 ilC

:O1/84/050/00337/AM18/

57 HQ IlilC
101/84/050/00405/AMi8/

-i -i- - 
Decision : Committee considered the case as per agenda alongwith other relevant papers and heard

representative of the tirm appeared alongwith sample and related documents. Committed decided to

raiill,the norms fbr the above advance authorisation as applied for as per CAD for Style No.

6l087.GSM should match in irnporl and export.

llA crllccrncd may takc furrher lrecessary action sr-rbject to cornpliance of other usual conditions.

Case No.:45/24/84-ALC3/2017  Party Name:AMRIT EXPORTS Meet No/Date:2/84‐
PVT.LTD              :ALC3/2018

‐26042018

HQI'ile                  RLA File                 Lic No/Date:0210208177  Defer Date:

56 :Ol'84/050/00342/AN/118/       :02/24/040/00173/ANl18/       30012018               24.05.2018

1)ecision : Comrnittec considered the case as pcr agenda along、 vith other rclevant papers and

dccidcd to ask the nrin tO furnish the item、vise calculation of quantity/、 veight of each input in each

ol｀ thc export product and samplc of the each export item along、vith stagc、 vise、vastagc for cach

cxport product.

Casc No.:21/26/84-      Party Namc:GR.CORPORAT10N Meet No/Date:2/84-
ALC3/2018ノヽ1,(33/2017
2604.2018

Approved

Rlッ AF‖ c:06/24/040/00046/AM18/ Lic.No/Date:0610038806
02022018

l)ccision : Committee considered the case as per agenda alongwith other relevant papers and heard

rcpresentative of the firm appeared alongwith sample and related documents. Committed decided to

13 1/
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ratilヽ thc no日 nS fOr

RA conccrncd may

(」 asc No.:37/24/84-

AlンC3/2017

I IQ lrile
58 :01i84/050/00334/AMl8/

RLA Fllc

:03/95/040/00931/Aヽ 418/

Lic.No/Date:0310818898

06.022018

Mect No/Datei2/84-

ALC3/2018
26.04.2018

Meet No/Date:2/84‐

ALC3/2018
26.04.2018

Mcet No/Datc:2/84-

ALC3/2018
26.04.2018

Meet No/Date:2/84-

ALC3/2018
26.04.2018

Lic No/Date:3210078404
12022018

the above advance authorisation as applied for.
take further necessary action subject to compliance ofother usual conditions.

Party Name:QUALIANCE    Meet No/Date:2/84‐
INTERNAT10NAL PVT.LTD. ALC3/2018

26.04.2018

Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and

clccided to ratify tlre norrns for the above advance authorisation as applied for.
llA concerned may take further necessary action subject to compliance of other usual conditions

Casc No.:10/26/84-A LC3/2017 Party Nanlc:ABHISHRI
PACKAGING PRIVATE
LIヽ41TED

RLA F‖ c

103/94/040/00876/ANl18/

Casc No.:8/26/84-A LC3/2017  Party Namc:ABHISHRI
PACKAGING PRIVATE
LIヽ41TED

RLA Filc

:03/94/040/00892/AⅣ l18/

Casc No.:11/26/84-ALC3/2017 Party Name:ABHISHRI
PACKAGING PRIVATE
LIMITED

Rl_AF‖ c

i03/94/040/00895/AM18/

Lic No/Datc:0310818923  Defer Datc:

06.02.2018               24.05.2018

Status:
Deferred

HQ Irile
59 :0 I /84/050/00394/AM I 8/

60 11):|):50/00392/AM18/

HQド IIC
61 :O1/84/050/00395/AN/418/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application fbr thc above AA has been referred to DIPP for comments. Committee decided to
arvait their comments and def'er the case. The case stands deferred for re-listing on 24.05.2018.

Status:
Deferred

Lic.No/Date:0310819066  Defer Date:

0902.2018              2405.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application for the above AA has been referred to DIPP for comments. Committee decided to
arvait their comments and defer the case. The case stands deferred for re-listing on 24.05.2018.

Lic No/Datc:0310819065  Dcfcr Datc:

09.022018               24052018

Status:
Deferred

Status:

Deferred

Defer Date

24052018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that application fbr the above AA has been referred to DIPP for comments. Committee decided to
arvait their comr-nents and defer the case.'l'he case stands deferred for re-listing on 24.05.2018.

(rase N。 .:48/24/84‐ A LC3/2017  Party Nanle:REAL KNIT
FASHION

62 HQ F‖
c RLA File

:01/84/050/00345/Aヽ 418/        :32/24/040/00051/AM18/

1)ccision : COllllllittcc considered the casc as pcr agcnda papcrs and

レ蛙
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⌒

that  lirln has been requcsted to provide the net weight of the inputs item no.l and consumption

clailllcd being knittedね bric.Colη rnittee decided to await their comments and defer the case.The case

stands dcたrred br rc― listing on 24.05.2018.

Casc No.:7/2/84‐ ALC3/2018   Party Namc:AYM SYNTEX   Meet No/Date:2/84‐        Approved

HQ「 ilC

LTD

RLA F‖ e

ALC3/2018
26.04.2018

Lic.No/Date:0310819139

:O1/84/050/00013/Aヽ 419/       :03/94/040/00919/AM18/       14.02.2018

Decision : Committee considered the case as per agenda alongwith other relevant papers and

Corrrrnittee aiier taking cue fiom the Norrns fixed in AA No.0310157626 dated 09.01.2013 approved

irr NC Meeting No. 39/84-ALC312013 dated 09.01.2014 decided to ratify the norms for the

63 above advance aLlthorisation as under:
Ｓ
。
Ｎ

E,xport Product Quantity Ｓ‐
．
Ｎ。

Import ltem Quantity
Allowed

l Nylon BCF Dyed Cabled
Heat Se1 Yarn

4,50,000Kg l Nylon Chips 4,72,000Kg

つ

ル Spin Fillish Oil 6750KR
Master Batch 15,700Kg

RA concemed to take filiher necessary acJon subieCttO COmpliance ofother usual condijons.

Casc No.:8/2/84-ALC3/2018   Party Name:AYM SYNTEX   Meet No/Date:2/84‐        Approved
LTD                 ALC3/2018

26.042018

64器轟捻590001″ AMlシ  鷺λ帰liυ0092υ AMlツ  キ::ど嘱lα 0310819140
Dccision :Colllrnittee considered the casc as per agenda along、 vith other relevant papers and decided

to ratify the norms forthe above advancc autho面 salon as applied for.

RA conccmcd to take角 威her nccessary aclon subiect tO COmpliance ofother usual conditions.

Casc No.:1/26/84-ALC3/2017  Party Namc:GANGA       Mcet No/Datc:2/84‐       Approved
ACROヽV00LS LIMITED    ALC3/2018

26.04.2018

HQ Filc                 RLA File                Lic.No/Date:3010104244
:01/84/050/00385/Aヽ 418/       :30/24/040/00041/Aヽ 418/       20.022018

1)ccision:(3olllinittee considcrcd the case as per agenda alongwith other relevant papcrs and decided

to rati″ the nOrms forthe abovc advancc authonsalon as under:

“ 乳 .欧
"n ttm NamQ  Qttn KD乳

.h"n ttm Name Qttn KD

71/0-Acrylic Dyed Yarn(Under 750000.000 1  Acrylic Fibre l-7D     832500.000
Worsted System)(1.‖  KゴKg

l  illξ∫鳳gllportllttrI:『 :潔
55093200
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HQ Filc

101/84/050/00398/Aヽ 418/

SEAM LESS APPARELS PVT  ALC3/2018
LTD                  26.04.2018

RLA File

:05/24/040/00582/Aヽ 418/

Cationic Dyes 100% 15000.000
Strength/ or optical
brightner

Chemicals viz. Retarder/37500.000
Levelling Agent, Softner,
Anti-Static Agent

Wax Roll 1500.000

Approved

Lic No/Date:0510405694

21022018

RA concerned to take Iurther necessary action subject to compliance of other usual conditions.

(lasc No.:l.l/261111-ALC3l20l1 Party Name:PRECISE Mcct No/Date:2/84-

Dccision : Comlnittcc considcrcd thc case as per agenda along、 vith othcr rclcvant papers and
dccidcd to rati″ the nOrms liDr thc abovc advance autho百 sation on repcat basis with AA
No.0510392983 datcd 02 03.2015 approved in Iヽ4eeting No:44/84‐ ALC3/2014 dated 05.032015.
RA concerncd may takeぬ rthcr nccessary action subiect tO COmpliance ofother usual conditions

Casc No.:4/2/84-ALC3/2018   Palty Namc:ABHISHRI
PACKAGING PRIVATE
LIヽ41TED

Meet No/Datc:2/84-

ALC3/2018
26.042018

Status:
Deferred

HQ「 ilC
67 :O1/84/050/00010/AN419/

69 HQ Filc
i01/84/050/00400/AM18/

RLA Filc

:03/94/040/00948/Aヽ 418/

RLA F‖ c

:02/24/040/00189/AM18/

Rl´ A Filc

i05/24/040/00601/AM18/

Lic No/Datc:0310819345  Dcfcr Datc:

22.022018              24052018

Status:
Deferred

Lic No/Date:0210208240  Dcfer Datei

26.022018               24052018

Lic No/Datc:05104057!4

26022018

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted
that applicatiorr fbr the above AA has been referred to DIPP for comtnents. Cornmittee decided to
ar.vait thcir comments and defer the case. The case stands deferred for re-listing on 24.05.2018.

Casc No.:12/26/84-ALC3/2017  Party Namc:ABHIKRITIIMPEX Meet No/Date:2/84‐
PV´ I｀.LTD,                ALC3/2018

26.042018

HQ IrilC

:01/84/050/00396/AM18/

Decision : Commitlee considered the case as per agenda alongwith other relevant papers and
decided to ask the firm to furnish CAD, Sketch and measurement cha( of the export item and defer
the case. The case stands deferred for re-listing on 24.05.2018.

Casc No.:16/26/84-ALC3/2017 Party Namc:RICHA CLOBAL  Mcet No/Date:2/84-
EXPORTS P LTD         ALC3/2018

26042018

Approved

I)ecision : Committee considered the case as per agenda alongwith other relevant papers and decided
to ratify the nonns {br the above Advance Authorisation as applied for as per CAD/CAM(Style

い
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No.J454l). GSM should match in import and export. RA concemed may take further necessary actlon

sLrbject to compliance of other usual conditions'

HQ「 ile
:01/84/050/00401/AM18/

I IQ Irile
7l :01/84/050/00399/AM I 8/

HQ File

:O1/84/050/00011/Aヽ 419/

RLA File

i05/24/040/00600/ANl18/

RLA Filc

:05/23/040/00411/ANl18/

RLA F‖ c

:03/94/040/00978/Aヽ 418/

Approved

Lic No/Date:0510405713

26022018

Mcct No/Date:2/84-

ALC3/2018
26.04.2018

Lic.No/Datc:0510405760  Defcr Date:

28022018               24052018

Status:
Deferred

Mcct No/Datc:2/84‐

ALC3/2018
26042018

Lic.No/Date:0310819492  Dcた r Datci

O1 032018               24.052018

Casc No.:17/26/84-Al」 C3/2017 Palty Name:RICHA GIンOBAL  Meet No/Date:2/84‐
ALC3/2018EXPORTS P.Lン TD
26042018

ξ駆二聯機:‖:願1鮮憚ハ蠣
忠i驚電島昔
『
凛F器魁線幌

illlport and export.RA concerned may take furthcr

ncccssary action subicCt tO COmpliance of othCr usual conditions.

(lase No.:15/26/84‐ A LC3/2017 Party Namc:JIN DAL POLY
FILMS LTD.

1)ccision : Collllnittec considercd the casc as per agenda along、
vith other relevant papers and notcd

that application for thc above AA has becn rcferred to DIPP for colnmcnts. COnllllittec dccided to

a、vait thcil・ conllllents and defbr the casc 
′
「 hc Case stands deferred for rc―

listing on 24.05.2018

Case No.:5/2/84‐ ALC3/2018   Party Namc:ABHISHRI
PACKAGING PRIVATE
Llヽ41TED

Status:
Deferred

I)ccision :Colllinlittec considercd the case as per agcnda along、
vith other relevant papcrs and noted

that application br thc aboVC AA has becn rctrred to DIPP fOr comments.COmmittCe decided to

a、vait thcir col■ lincnts and deた r the casc.The case stands dcferred lor re―
listing on 24 05 2018.

Casc No.:13/26/84-ALC3/2017 Party NamelYUCON
PRIVATE LTD

EXPORTS ■lect NO/Date:2/84- Approved

IIQ File
73 :01/84i 050/00397/AM I 8/

Case No.:6/2/84-ALC3/2018

74

HQ Fllc

:01/84/050/00012/AM19/

l)ecision : Clornmittee considered the case as per agenda alongwith other relevant papers and decided

ro ratify the nonns lbr the above Advance Authorisation as applied for.

[{A concerned may take further necessary action subject to compliance olother usual conditions'

RLA File

:02/24/040/00177/Aヽ 418/

Party Name:INSTA
EXHIBIT10NS PVT LTD

RLA File
103/94/040/00986/AM18/

ALC3/2018
26.042018

Lic.No/Date1021 0208254

06.03.2018

Meet No/Date:2/84‐

ALC3/2018
26042018

Lic.No/Date:0310819638  Defcr Datc:
08.03.2018               24052018

Status:
Deferred

レ
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tlQ File
75 :01/84/050/00008/AM l9l

Decision : committee considerecl the case as per agenda alongwith other relevant papers and

decided to allow personal hearing to lirm and ask the firm to furnish the item wise calculation of

quantity of each input in each oi the export product and sample of the each expotl item alongwith

stage lvise wastage for each expoft product'

Casc No.:2/2/84-ALC3/2018   Party Name:RISHl TECHTEX  Mect No/Datc:2/84‐
ALC3/2018LIMITED
2604.2018

RLA File Lic'No/Date:0310819676 Defer Date:

:03/95/040/010s3/AM I 8/ 09'03'201 8

1)ccision : Colη nlittCe considCrcd the caSC as pCr agcnda along、
vith Other rclevant papers and notcd

that application liDr thc above 、́A has becn rcferrcd to DIPP br colllmentS. COnllllittec dccided to

a、vait thCir collllnents and dcた r thc Casc.ThC casc stands defcrrcd ibr re―
listing on 24.05.2018.

Status:Casc

Added

Approved

Approved

帯募i鮮五囃贈慌繊獄拙脚柵鶏
棚悧

,017 dated 01.03.2018.

RA concerncd may takeね nher ncccssary actlon subiCCt tO COmpliance ofothcr usual cOnditiOn,1

CaseNo.:3/2/84-ALC3/2018PartyName:EIDUPONT'MeetNo/Date:2184-
INDIA PVT LIMITED ALC3/20I8

26.04.2018

ItQFiIeRLAFileLicNo/Date:3510045312
,o ils+losoloooog/AM l9l :351241040100031/AM I 8/ 23 '03 '2018

casc No。 :1/2/84-ALC3/2018   Party Namc:BRIGHT CHOICE IMeet No/Datc:2/84‐
ALC3/20180VERSEAS
‐26.042018

Lic No/Date:0310820439HQ lfilC              RLA Flle
iO1/84/050/00007/AN/419/       :03/94/040/00006/ノ

Mヽ19/       12.042018

Decision : Committee considered the case as per agenda alongwith other relevant papers and decided

to ratify the norms for the above A6vance Auihorisation on repeat basis AA No' 03 107953 1 8 dated

I5.04.2b15 approved in MeetingNo' 07/16 dated 30'07'2015'

I{A concerned may take fufther necessary action subject to compliance of other usual conditions'

|

皿圏調T慨麗
Mfitlcned i, tf," Shipping Bill for redemption

M/s. Panotama ExPorts PY!!t4
FoNo.01/84/1`2/00082/AM18/DES.V
RA FNo.05/27/039/00012/AM11

■
18

ヘ

MTNUTES OFFLINB CASBS CONSIDERED BY THE NORMS COMMITTEE IN

MEBTING NO.2/84/AM-19 DATED 26.04.2018



D..i"i;;-Co s and observed that M/s

I)a,orarna l:xports pvt. Ltd. Faridabad vide their rJfresentation !at1d 
ti,-o,i:?9.1'"1,1"^: t:S::i::"::

鸞‖ 鸞itti濡「鷺藷鸞

kキ‖講li¶::l器選電寵ξif寵11:ぶ1:

織|::1:1北ζ蹴:梶
ettp譜∬lR譜毬

2405.20!8.

N(l Ⅳl No.02/84 AM-19 dt.26.04.2018

RA i::ヽ丁T1/24/040/050o4/AM17

面 oyal Tcxtile Mius Ltd.

nN"^0 tE4l050/00097/AM 1 l/DES-V

Adv.AuthorlSatlon No.3510030745 datcd
24062010

1面面
              JiilJ:」重:::璽墨重夏笙rctardant Anish against Adv

IЪ                     10ngWnh other rclcχ
ant papcrs and noted

…  ^^, ・    1:―  んL^● “._r^“ ″、。n‖ f9´ +1lrρ n(

ii:iTl:l' ;;l:::' ffi;;], ;il,*"p,r", i","ii' "i rabric" used bv the nry r9r manuracture or
r ^rc^^ ^f 'r^.,+ila /-^r-micqionert‖ ヒlt lHH1 41uV10し u tυ  JLI υlll`● ■̀・ V Vマ …―――

「                       。 fiCe Of Textile ConllllissiOncr,
c、 p()rt itcm for a1lowing ch,miCal aS per report submltcd by thc.        ′     :_:_^ ^r^^^´ 口_ハ十:ハn,nЯ Яro∩ rdinolv_a‖ o、vin賃紛I‖:1ド乳点Ⅷ罵揃湛Fi∬:Л語[1:Ⅲ Iこ薇ふゴC6nluml空lT!ぷilr聟老|」鞘tiM ⅢnD呻 枷 田 H― uu Ш … …

lJ葛 :百 1「 11ご ta∝ .Thc ctte ξands detrcd br rc■
亜 n30n

l thc chclllicals as pcr TC、 Mulη

flame

2405.2018.

81

C'asc No.
|_

INC MNQOν
84

M/s.ShiValik Exports.

AM-19 dt 26 04.2018

*,rl;nO
除器繹 tiキlitttf壼試称獅市=薪蕃可両膏薩T夏夏夏

=Thavc requestedね

r

′、  ● 1    _ A 4L^_:_^+:ハ nヽ I⌒ ∩く101ヽ RK13 dated 30 05.201511'CCドЮn:Ⅳνsゎ‖lVaHヽ Lンヘνυlti二
ζLi`天 :vitt」天Jthonzation No.0510158613 dated 30.05.20151 111(、 dillcation of input output nc _    ●     1 ,1 _ C__´ _ `^ ■,_h:0●  十hρ qhinnino Ri‖  ini mOd面 c面on of mput。 耐 ptlt nonns Ю r ACVanCc AШ

M ι
“
M口

11」稀 i温

V:ば

ζllふ iL Bill m
l cttnmmcc conddeК d ttC agcnda and dlcacd 

Ю ask tte nr「
・  ^1  -一  1ヽ^― ^_1、 ′́ 0ハ 0:、′OЯ fr^m the 6rm till datc.l t ttnmnК c cOllbШ uしu叩…ЬⅥ

蛇 品島品Ittlh:case No rcメ
洛∬ :γ腱『 猟 :lilЪ ::l記lTl support ofthc cxpon madc for

l ′、  __:.4^^_l^^:奥△月十ハ o‖ Aヽ■′nρ rq^nal hearing to flrm lor explana
1知ppOn∝ mcじ xPut Шouし M淵ふ

H吉

:1百iξ百
‐
Irふ Lr exJahtton ofttdr casa Thc casc nccds

l c011lnlittcc dccidcd to a1low pcr

l ibrthCr cxanlinatlon and ls rc―
listcd for 24.05.2018

rnUuy RaYon Fut!91:ltd

鬼i霧:急彿y鳥Og

り 19 |に

ヘ

「
雨 o.H

Case No. 12

-++;r'{'arr:'"' i::li' papers and noted
I l)ecision: Cn,rmrttee ic*iidild th. 

"ur. ^ p-g.nda along with other relevant p

i ffi'ffi;., tru,"i-.0 representation stating that consumption allowed by the Norms Comrnittee is

lcss than thc SloN. Cornrnittee decided to"utto* personal hearing to firm for explanation of their

1墨ヒ:五L      亘璧tbn andゝ rcJttcd br 24.05.2旦 生



82

casc No 14
NCヽANo.02/84 AⅣl― 19 dt 26.04.2018

ltthancemcnt in quantltles of chemical inputs for different ibres viZ.Fibrec I,

二IIIttlζ liξズビじIttlth。面s
著:                                                                   

巧藤
TpapCrsand notcd_  ^^●  ●    1:  ^1__C_^^r^“ ._^… 1仏 ハ+1lrO^flり CCIS10n:し OHHlllLしし0し∪l101uし 1し uし =1‐ ν“υV“ψγ

~・ ~0~~~~    υ

that ttrm advised to sublllit the consullaption details of fabric uscd by the flrm for illanufacture of^    ●   ●   ●″    OT__`:1^´ ^_._:´ 。:^hOr

cxport item for a‖ oヽving chclniCal as pcr report subΠ
litted by thc Of「lce of Textile Conlinissloncr、

Ⅳlulllbai. Firlll has sublllittcd thc dOCulnent lor revision of consuinption and accordingly,a‖
oヽving

thc chc11licals as per′「C, Murllbai report in this casc. The case Stands deferred for rc‐
listing on

24.05.2018

83

|

「
TT雨而面高而耳面而瓢孫孫 mical inputs br ditrent ibres vlZ Fibrec l,Fibrcc Jl and

l lH againstthc Adv.Authorisation No.3510041910 dated 20.08.2013.

1号:缶:予llitj:i言津言it:二ii:ま活尼iご言11だ:瓦票要戸百ξ薫薬弄π頚夢
勇石IF葛扇

FF百
琢万百
FF死
百百r relcvant papers and noted
. .   1   ″    0   _^_… r_^`..‐ ^ ^f1 1′じにlSiUil  しυl:“ :Hし しヽししVl101Ч V`ウーⅢ…―――――――「

―  υ        ~  
〕d by the flrm for manufacturc Of

i that ttrm ad宙 Sed tO Submit thc consulη
ption dctails of fabric us(

1  ・44_J l^_ `L^ ^rα ^^ハF TOvti10 rr、 n.nnissinner

I ;r;";;'*n1 t* "rio*ing 
chemical as per report submitted by the office of rextile Commissioner.

-- --ri ^.^ ^-l ^^^^-,{;-.-1., allnrrrinoI C｀ lJ011 lLC‖ 1 l 
υ l 
“

::υ VVI‖ ら Vllν ``…
‐"● ―― r― ‐ ――

「

―            ‐

   inption and accordingly,a‖ o、ving

l Mumbai.Firm has submitted the document fOr re宙
siOn of COnsu
__              1   l r___^」  r^._ 

“^ 1:^+:ぃ ′、 ハ n1 lvlulllυ al. 1111111:‐ J Ju υ l,■ ,● ヤヽー ‐…

l thc chclnicals as pcr TC.Mumbai repon in this case.Thc case standS deferred br re―
listin3 0n

1 24052018

NC M.NO.02/84 AM-19 dt.26.04.2018
p.No. O I lg+ lO50lO0257lAM l5/DES-V

RA F.No 35/24/040/00Q19/AM15

「l                              ibrCC~II and Fibrec
1蜻 iTI語 I:i山 c Abv AutholSa」 On No.3510044562 datcd 20.10.2014

」:缶ti:#→吉ざtキギ]ギi庭[:j:#ξ誌誕i::tiだ:ぎ凛lii:1菜嘉
石扇ξ菖高冨扉巧面3F琶百両面FF蔓

蔦雇
F耳
石
I夢
面≡
1'papers and noted..  ,  ″   r  __^… r^^`..‐ ^^`υCCIS10n:し oHHHittし0しヽ'1101uし

Iν v LH ν Vい OV‐‐ r―● ~0-― ――    υ

that Arlll adviscd to Subl■ lit the consulllption deta‖
s Of fabric uscd by the rlrm for inlanufacturc of
_  _  ● ●   ●   ハ″     rT__`:1^ρ ^.__ヽ :__:^nOrしHat l‖ :ll aЧ vloν u しV JVυ ,

cxport itein for a‖ oヽving chel■lical as per report sublllitted by the offlce of TCXt‖
e ColnlllissiOner,

1ヽヒ‖llbal.Firill has sublllittcd thc doCument for revisiOn of COnsumptiOn and accordingly,a‖
oヽVing

thc chclnicals as pcr 「́ C, Ⅳlunnbai rcport in this case. The case stands dcferrcd fOr rc‐
listing on

2405.2018

__ql_
Case No. l7
Nc M顧 002/84 AM-19 dt 26.04.2018 FoNo 01/84/050/b0013/AM15/DES― V

RA F.No.35/24/040/00048/AM15

mC如 に ¨

F No.01/84/050/00136/AM15/DES― V

RA F.No.35/24/040/00020/AM14

N/1/s.Loval Textilc Mills Ltd

F.No O1/84/162/137/AM14/DES‐V

RA F.No.35/24/040/00021/AM14

爾/s.Loyal TextilQ MillS Ltd.

蔽 val Textilc Mills Ltd.

い

⌒

84

(lasc NO.16



ヘ

――――一―一一一―一一一,lmit the consumotlon dctails of fabric used by the nftt for manufacturc ofthat Arin adviscd to subl■ lit the consullaption dcta‖ s of fabric usc(

cxport itcm for a‖ oヽving chel■lical as per report sublnitted by the offlce of Textilc COlη
lnissioncr,

^    .     ´       4:__ ^_J^^^^_月 :― ^1、 ′ 0‖ ^..′ ina
い ν… …

Hl lυ・ … … …・o―
一 一

「 L屁 品 ctt tr re宙 Jon ofcふ nsur
Ⅳlulllbal.「 irin has sublnitted thc                            nption and accordingly,a‖

o、ving

thc chclllicals as pcr l｀ C, Munnbai rcport in this case. The casc stands deferred for rc―
listing on

24052018

Case No. l8
|

AN/4-19 dt.26.042018

1 2405.2018

87

F薦雨雨 Ⅳ1/s Mccord india Ltd

雨てヽ        i些 .笙 .堅・型18
li*tion of SION for export product 'Di Nylon monofi lament fabrics

Dttsぶ言元稀濡覇譜議麟茅而扇柑F話礎面面蔦両面面高FrelCVant papcrs and noted

蕊漱驚魃 蔦蕊認鯖陽出i鶏嚇ぶ:lTtン3淵篤:∬獄
dia)COlllmittce notcd that doculllents have becn forwarded to DIPP for comments and dCCided to

aw漁 山 c静 conme前&ThC

88

Casc No 20 M/s RNR

NC Ⅳl No 02/84 AⅣ l-19 dt.26.04.2018 /00024/AM15/DES.V

RA F.No.05/24/039/0003興

R.'-f'>irti", "f input output norms of of ladies Tr"ic "rd 
Ladies Caftan against annual advance

1ン iccnsc No.0510353444 datcd 07 05 2013 and Annual Advance Authorization 0510380207 datcd

M/s.Loval Tcxtile Mills Lt屯

F.No.O1/84/050/00360/AM15/DES― V

RA F.No.35/24/040/鯉 028/AM15

F.No.O1/84/171/00024/AM18/DES.V

124.052018

_9三壼壁L__す =下=丁πて      AM― l

2り

…

89

21

||ンノ
′′
′

~~~~丁 下幕蔦百〒蔦輛面蔦蘇蔦雨高編而驀面戸面 Fl,日 brcc Jl and Fbrcc
linhancclη cnt of quantitics of chclllical inputs for diffcrcnt flbres

-lH againstthe Adv.Auth9riSation No 3510044614dated 15.12.2014              _   「  _́J."-...-
Dccision:Comrnitteeconsideredth..us.@otherrelevantpaperSandnoted.
that llnn advised to subrnit the consumption detaiis of fabric used by the firm for manufacture of

蕊吼計I漱史漁籠i漱∬鷺∫
『
ぶW霧 11鵠甜∫∬ぶ:寵出11胤

thc chcinicals as per`「 C, Ⅳlunnbai rcport in this case. The case stands dcferred for rc‐
listing on

Pvt.Ltd.

2_i.02.2014.
Dccision:Committeeconsideredthecase@errelevantpaperSandnotedc,--- l-^^1 1′ しヽ 101U■■. Vヽ‖ =11■ 1いνν V▽・・。・――・――‐―― ―     ■   ウ        ー

    。fthc casc HOヽVever、  flrm has
i that ttrill's was requcstcd to pro宙 dc thc CAD for cxamination

tintimatcd that as thC Casc iS old and thCy have no CAD or other documents in this rcgard.l inl‖ llatcu LildL 4b Lllじ  ヽ α Oし  :D Vlu tt口 v ●I`‐
′  …

¨  ~ ~~ ~~

1服∬臓illCttit:l需喫爾∬11慧籠lil:.吼 ∬ゝ盤網l∴糊
al「

蹴朧 lゝ



Iqdfal9l Itcense schetne u

ll)ecision:M/SShahi@irletterdatedl8.04.20l8hastt 1 ----l^- C^^^:^l A.l.ranne
l rctlし lcstcd lkうr llXation of norins 10r abovc said cxport product undcr Spccial Advancc_                  1_ _1^_^.… :4■ ^+Lor r010.′ Ont n9nOrc nnrl
じЧuCヽ Lし u lヽ川 lい 0し 1ヽ′1・ ν・…V・

iきたd‐温c Liξ c as per agcバ da a18n g、vith other relevant papcrs andAuthorisation Colη lnittcc conSid

滞Fttu精電詰rlly器胤FttS艦
i:l!F=lll湘Ⅷ:ぜ想llC淵私電}住輿
|≦lSM ShOuld match in ilnport and cxport

t'rioitrxation ;t- adh;not-s for export of Mens

Dvcd WOven Fabric GSM l14(Tolerance tt or
advancc li helne under para 4.04(a)l FTP 20151

1貰‖焦議htぶ ど:話蔦lc」 :。「ξUきたd ttc casc a
l 、、cnt throu8h thC dCta‖ s sublllittcd in this Case

l this Casc、  thc COlninittec approved thC input

l‖l!「::lll湘 Ⅷ :ぜ ピ llC∬ 祗電 [住laxЮ DGFTttQbriXttonttcn∝
ms agが■

GSM should match in irnPort and ex

@o%Nylon PU coated

-ti6) (Style No. WM8008)) under special

1蜻 3「甘                        H00d Madc of 100%Polyester
Bondcd「 abric GSM 270(Facc:100%Polycster｀ⅣoVen Fabric&Back:100%Polycstcr FIcccc

Knittcd Fabric)and 100%POlycstcr Knitted FabHc GSM 200(Tolerance+or―
10%)(Stylc

No 103496)undOr S2CClal advancc llcensttsChCme undettara 4.04(a)I FTP 2015-20.丁 ‐‐

「

直=

臨W蕊誦〒漱T蔦¶写写尋:雌
・
鵠|ドl菌昇薔

卜淋 i:よ M口勇 bttJlざ Jうど手
gも
e:tざr Dycd Kn敵 ed FabHc GSM 80(Toたrance+or 10%)6tプ C

I No 0372)undcr Speclal advance liCense schemc und望里
ara 4.04(a)l「 TP 2015-20。 ___丁 IttIII' '2018 has requested haveiffirts Pvt. Ltd. vide their letter dal

i;;;;;;;; to'-n*,ion oi nor,,'. for above said export,p'od':: T.o1':,f::i'^j:::::

ALrthorisatiorr. cornrnittee considered the case as per agenda along with other relevant papers and

, \\,cnr through the details submitted in this case. As p.i CAOICRM and other details provided in

I this case. the Comrnittee approved the input output norms as applied for' The copy of the

i offri.utinn is forwarded to the concerned RA for further necessary action and compliance of other

i usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms again'

≦
'艶
hOuld match in import and ex

I'rior llxation of adhoc norms for e of Mens Tro'.rser Made of 59% Qptn")2%!-ol

M/s Shahi ExPorts Pvt. Ltd.
00030/AM19/DEs― V

M/s Shahi Exports Pvt.Ltd.

¨ 670

M/s Shahi Exports Pvt. Ltd.
¨ 62/00032

■
22 1/

^



垂「 需 胤 WYlttl剛
面 高 而 耐 稀 蔽 頭 稿 Wn httC GSM
｀
YLE NO.103337)under Special advancc liCensc SChcme undCr
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M/s Abhishiri Pickagi,g Pvt・ Ltd.

F.No.01/84/162/00033/AⅣ l19/DES― V

RLA F.No 03/94/040/00113/AM18

J Exp…
F.No 01/84/162/00034/AM19/DES― V

い
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rccluested for fixation oi no'*' for above said export 
ry-1:::" :1'^Y""t,:.::?'"^i:J"tl::

ilii:Jil,,|"j. coil*iu". considered the case as per agenda along with other relevant papers and

wcnt through the details submitted in this case. As p.i CAUCAM and other details provided in

this case. the Corr-rmittee approved the input output norms as applied for' The copy of the

application is forwarded to the concerned RA for further necessary action and compliance of other

usr-ral conditions. 'lhere is no need to send the case to DGFT (HQ) for fixation the norms again'
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application is forwardeJl",fi.iconcerned RA for further necessary utiion and compliance of other

usual conditions. There is no need to send the case to DGFT (HQ) for fixation the norms agarn'
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Committee considered the case as per ugtndu ulong with othe.r relevant papers and went through the

details submitted in ini, "u.". 
e, p.i caolce]rr,, and other detairs provided in this case, the

comrnittee approved the input output no'*' ut apprita for' The copy of the application is forwarded

to the concerned RA for further necessary u.iron'and complian.. of other usual conditions' There is

no necd to send tt. .ur. ,o ocpr (He) for fixation the norms again. GSM should match in import

Committee also COnSidered the TVpottaphiCal Errors and acCepted the cOrrectiOn/alnendrnent
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IXpOtt PVt・
Ltd.
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M/s Richa Global Expott PVt・
Ltd.

ub
C o-r rectio n /A m e n d m e n t

APProved百1.I     File No。

平

Firm Name Earlier 2へ pproVed in

～
loⅣl

468653イ%468803
M/s Gaurav
International

Stylc NO.468633,

468806

‐
24

and

and



03.01.2018

2. 01/84/050/00373/AM18
0510405526 dated
05.02.2018

M/s Richa&
Co.

Style No.10008380w 100018380W

つ
Ｄ O1/84/050/00242/AM18
0510404534 dated

07.ll.2017

M/s Gaurav
lnternational

Style No. WTP056263 WTP056563 and
VヽTP056564

4. 01/84/050/00267/AM18
0510405034 dated
21.12.2017

M/s Richa&
Co.

Quantity shown in
SQM

Sl.No.lin SQM and
SI.No.2&3in Kg.

5. 01/84/050/00!23/AM18
0310814426dated

05.02.2018

M/s
Grindwell
Norton Ltd

Import ltem 4
TRIS(Chlorisopropyl)

Import Item 8 Di
Isononyl Plaster 203

Import ltem 4
TRIS(Chlorisopropyl)
Phosphate (TCPP)
Import Item 8
Di lsononyl Plasticizer

Committee also considered the request of lWs. AKR Textile for the correction in RA and HQ file
number in adhoc norms fEXatiOn case AA No.3210077951 dated 05.08.2016 and AA No。 3210077981
dated 09.09。2016 ratirled in ofNC RIeeting No。 09/An418 dated 03.08.2017 at SoNo。 65 dし 66.
Comπlittee accepted correction in typographical error and correct decision in these cases is as
under:

∠
υ

Case No.181 M/s.AKR Textile
NC Mceting No.09AM‐ 18 dated 03.08.2017 F,No.O1/84/50/00247/AM‐ 17/DES‐V
RA F.No.32/24/040/00013/AM-17 へdvance  Authorisation  No.3210077951   dated

〕5.08.2016

Decision: Commiftee considered the case as per agenda alongwith other relevant papers and went
through the details submined in this case. Accordingly, NC decided to rati$, the norms in respect of
the Advance Authorisation (Style No.l 5 122580, 15124166 and I 5 12258) issued in this case as applied
for. GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

66.

Case No.182 M/s.AKR Textile
NC Meeting No.09AM-18 dated 03.08.2017 F.No.01/84/50/00247/AM-17/DES― V
RA FoNo.32/24/040/00018/AM‐ 17 Advance     Authorisation     No.3210077981

.09,09.2016

Decision: Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. Accordingly, NC decided to ratif, the norms in respect of
the Advance Authorisation (Style No.l5 127320) issued in this case as applied for. GSM should match
in import and exporl.
RA concern may take necessary action subject to compliance of other usual conditions.
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